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T ea B oard
278$. S h ri H em  R aj: W ill th e

M inister of C om m erce a n d  In d u stry  
b e  p leased  to  sta te :

(a ) th e  incom e w hich accrued to th e  
T ea B oard  from  different sources d u r ­
ing  1957-58; and

(b ) th e  m oney spen t by  it fo r the  
developm en t of tea  d u rin g  th e  sam e 
period  S tate-w ise?

T he M in ister of C om m erce and
In d u stry  (S h ri L ai B ah ad u r S h a str i) :
(a ) T he to ta l incom e to th e  T ea B oard  
d u rin g  1957-58 am ounted  to  Rs. 98-87 
lak h s from  all sources.

(b ) A ll th e  activ ities of th e  Tea 
B oard  a re  d irec ted  tow ards the
d evelopm ent o f th e  tea industry . The
e x p en d itu re  in cu rred  b y  th e  Tea
B oard du rin g  1957-58 (u p to  F e b ru a ry  
on ly) fo r the  developm ent o f th e  tea 
in d u stry  w as ab o u t Rs. 81-6 lakhs; no 
S ta te-w ise  b reak  up  is feasible.

12 hrs.
PA PE R S LAID ON TH E TABLE

N o t i f i c a t i o n s  u n d e r  E s s e n t i a l  C o m ­
m o d i t i e s  A c t

T he M in ister of In d u stry  (Shri 
M anubhai S h a h ) : I beg to  lay  on th e
Table, u n d e r sub-section (6) of 
Section 3 of th e  E ssen tia l Com m odi­
ties Act, 1955, a copy of each of the 
fo llow ing N otifications:—

(1) S.O. No. 446, d a ted  th e  2nd 
A pril, 1958, con tain ing  th e  Non- 
F erro u s M etals C ontrol O rder,
1958.

(2) S O . No. 447, da ted  the  2nd
A pril, 1958. [P laced  in  the  
L ib ra ry . See  No. LT-673/58 ]

C A LLIN G  A TTEN TION TO A 
M ATTER O F URG EN T PU BLIC 
IM PORTANCE

P r o m u l g a t i o n  o f  R e g u l a t io n  c o n f e r ­
r in g  SPECIAL POW ERS ON O m C E R S  OF 

ARMED FORCES

S h ri N a tu h ir  B h a ru ch a  (E ast K han- 
d esh ): U n d e r R u le  197, I  beg  to  call

1958 to a  m a tter  o f  u rg en t 11484 
p ublic  im portance  

th e  a tten tio n  of th e  P rim e  M inister to 
th e  follow ing m atte r  of u rg e n t public  
im portance and  I req u est th a t he  m ay  
m ake a sta tem en t thereon :—

T he prom ulgation  of a R egulation  
by  th e  P resid en t conferring  special 
pow ers on the  officers of the  
A rm ed Forces.

T he D eputy  M inister of E x te rn al 
Affairs (S h rim ati Lakshm l M enon):
On beh alf of the  P rim e  M inister, I beg 
to  m ake th e  follow ing sta tem en t:—

On th e  5th A pril, 1958, th e  P residen t 
p rom ulgated  th e  A rm ed Forces 
(Special P ow ers) R egulation—R egula­
tion No. 2 o f 1958. A copy of this 
R egulation  is placed on th e  Table of 
th e  House. [Placed in the  L ibrary. 
See  No. L T675/58]

No R egulation  concerning th e  Naga 
H ills-Tuensang A rea w as p rom ulgated  
by th e  P resid en t on th e  14th April.

T his is not a new  R egulation. In  
1956, a s im ilar R egulation  w as p ro ­
m ulgated  by  th e  G overnor of Assam  
u n d e r p a rag rap h  19(1) (b ) of th e  S ix th  
Schedule  to  th e  C onstitution. This 
R egulation  ex p ired  on th e  22nd 
D ecem ber, 1957. Since th e  N aga H ills 
D istrict has been tran sfe rred  from  
P a r t  A to P a r t  B of th e  S ix th  Sche­
du le  by th e  passing of th e  N aga H ills- 
T uensang A rea Act, G overnm ent w ere 
advised th a t th e  R egulation  could be  
renew ed o r re -prom ulgated  only by 
th e  P resid en t u n d e r a rticle  240 of the  
C onstitution. Som e tim e was, how ­
ever, tak en  in  discussing w h e th er any 
of th e  pow ers un d er the  old R egula­
tion needed revision. No change has 
h ow ever been m ade in  th e  new  R egu­
lation.

It is not correc t to say th a t th e  new  
R egulation  au thorises officers of the 
A rm ed Forces to fire upon any person 
acting  in con traven tion  of any order 
o r suspected of being about to  com m it 
any offence. A u thority  to fire has 
been given by pa rag rap h  4(1) (a) of 
the Regulation only against persons 
acting  in con traven tion  of any  law  or 
o rder in force in th e  d istu rb ed  area  
p roh ib iting  th e  assem bly of five or


